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bjr_ —  Nore for the gpplicant., sri amit
Sthalekar for the respondents. No R.A.
has been filed in this case so far.
It appears that none is appearing on
behalf of the applicant for a pretty long time

period. On 27,1.1998 none appeared on behalf of
‘tha applicant. Earlier to this, none appeared
for the applicant on 22.12.93, 21.11.93., It

appearst hat the applicant has lost interest in
this case, Therefore, this O.A. is dismissed

in default, g\w
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